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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALORE

DATED THIS THE 18TH AUGUST, 1987

Present:- Hen'ble Justice Shri K.,S, Puttaswamy, Vice-Chairman
: Hen'ble Shri P. Srinivasan, Member(A)

APPLICATION Ne., 1737/86(F)

S.M, Pattanjaik,

(Indian Administrative Service),

Karnataka Cadre,

Presently: Managing Directer,

Karnataka Silk Industries Cerperatien,

Public Utility Building,

M.G. Read, Bangalere-l, Applicant

(Shri B.R. Hedde,,, Advecate)

l, The State eof Karnataka,
threugh the Chief Secretary,
Vidhana Soudha, Bangalerey

ufgfré. Chief Secretary te Gevernment.

- of Karnataka, Vidhana Seudha,
Bangalore. Respendents

‘-(Shri S.M, Babu... Advecate)

This appliCation has coeme up fer hearing
before this Tribunal’ to-day, Hen'ble Member (A)

- made the fellewing :

Applicatien Ne, 1737/86(F) was dispesed ef
by this Tribunal by erder dated 22,4,1987. 1In
that erder we had held that the applicant whe

"was cemplaining against an adverse entry in

- his character rell had net exhausted all the

remedies available te him and in pursuance ef
Sectien 20 of the Ac%,we directed (1) the
applicant te file an appeal against the adverse
remarks and (2) the autherities cencerned teo
dispese of the said applicatien within twe
menths ef its receipt.

24 The Respendents in that applicatien have

new seught an extensig¥ of fime(to dispese ef
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the appeal filed by the applicant by twe monthé.
Shri S.M, Babu appearing fer the State of Karnataka
submits that the matter has been referred te fho P{
Central Gevernment fer a final decisien and the-
reply has net yet been received, He, therefere,
submits that an extensien ef time may be allewed

foer ebtaining the decisien ef the Gevernment of
India, Shri Hegde eppeses this submissien and

states that the matter has ?aen already delayed

and any further delsy wpuld mffect his client’s
interests in the magler pesting, theugh he is net

due fer premetien te the next@grade_at,the m‘heni.-
Having censidered the arguﬁent§'§f*buthcoﬁn§6;1~._
we feel that Respendents should_bg_allcwéa.9ﬁ f1,f

extensien of time of about ene menth f‘fcojﬁi?f< f,€i

with the directiens ef this Tribunal, Respendents

will dispese ef the apgiiﬁant's appeal positivgly

befere 30,9,1987 and we make it clear that ne -

further extensien of time will be alleweds

37 The applicant in the said A. Ne. 1737/86(F)
has seught a review ef eur erder dated 22.4,1987:
The Registry has net yet given a number te the

review applicatien, It sheuld be dene new,

43 Shri Hegde appearing fer the applicanf centends

that we committed an errer in eur dated 22,471987;

-;h;Agcording te him when an applicatien is admitted

by this Tribunal all preceedings pending with

any ether autherity autematically abate; That

being se, this Tribunal eught te have dispesed

of the applicatien en merits and net in the manner
R
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it did by directing the applicant te file an appeal
and Respendents te dispese ef it., Te this exgent,
accerding te Shri Hegde, there was a mistake apparent
frem the recerds.
4i Having censidered the submissiens ef Shri
Hegde, we are net satisfied that this is a case
which calls fer review. Merely because all ether
preceedings abate when an applicatien is filed,
that dees net restrict the peowers eof this Tribunal
-to dispose of ~the applicatien in the manner it
thinks .5 & tc do? If at the hearing it is feund

that all remedles had net been exhausted .this

N J
i Tribunal certalnly has the pewer te direct the

appllcant te exhaustehls departmental remedies
,MmIrlbunal and te désmigL«dkgfclé E)

the applicatien with such a diredtien, We de

bef.re ooning te th

_ net see any mistake er errer apparent frem the

. record which justifies a review,

h_57 It is needless te say that in review we
"73. net sit as an appellate autherity te recensider
~a decisien rendered in the eriginal applicatiens,

%}Thé Review Applicatien, therefeore, deserves te

o be rejected.

Tﬁ\xé ol
6s In the result this Review Applicatien is
rejected. &
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